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O R D E R 

 
20.08.2018   Mr. Aabhas Kshetarpal, learned Advocate appearing on behalf 

of Appellant on instruction sought permission to withdraw the appeal to which no 

objection was made by the learned Advocate appearing on behalf of Respondent. 

The appeal is accordingly disposed of as withdrawn but without any liberty to 

challenge the same very impugned order.    
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